
NOTIFICATION
Srinagar, the ZIE ofJulY,2023

This notification shall deemed to have come in to force w'e'f' 31"1 day of March'

sd/'
(Santosh D VaidYa)IAS

Principal Secretary 1o the Govemment,
Finance DePartment'

No: FD-ST/34/2021 (Part-l) Dated:2Y - 07 -2023

Copy to the:-
1. S€cretary, GST Council, New Delhi.

2. All Financial Commissionets.

3. Principal Sesetary to Hon'ble Lt. Govemor'

4. All Principal Secretaries/ Commissioner/Secretaries to Govemment'

5. Joint Secretary, J&K, MHA,Gol, New Delhi'

6. Divisional Commissioner, Jammtr/Kashmir'

7. Commissioner, State Taxes Departrnent, J&K, Srinagar'

8. Excise Commissioner, J&K, Srinagar

g. AOOitionat Commissioner State Taies (Adminisfation & Enforcement) Jammr'r/Kashmir'

10. Private Secretary to the Administtative Secretary, Finance Departrnent'

l l.lncharge $€bsite, Finarce Departrnent'

Y
(Mohammad in)JKAS

Secretary to Govemment

, 
t Financ€ DePartment'

s.O. 3 B t -ln exercise of the powers conferred by section 128 of the Jammu and

Kashmir Goods and Services Tax Act,2017 (Act No'V of 2017)' the Govemment' on

the recommendations or the Council, hereby waives the amount of late fee referred to in

section4ToftheAct,whichisinexcessoffivehundredrupeesfortheregisteredpersons
whofailtofumishthefinalretuminFoRMGsTR-l0bytheduedatebutfumishthe
said return between the period from the I't day of April,2023 to the 30ft day of June,

2023

2023

Lrt

GOVERNMENT OF JAMMU AND KASHMIR

FINANCE DEPARTMENT
Civil Secretariat, Jammu/Srinagar

By order of the Govemment of the Jammu and Kashmir'

I


